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GOVERNMENT OF KERALA
Law (Legislation-H) Department

NOTIFICATION

No. 28189/Leg H.1/2018/Law 6" July, 2019

‘Dated, T) hiruvananthapuram, 2 1 Mithunam, 1194

15" Ashadha, 194)

| By order of the Governor,

VIJAYAKUMAR. T,
Special Secretary (Law).
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- [Translation in English of “2019-0a CHOB @RBBEMAUIS] m@@o@o@@s&go ’

@B:6MAUIST ©a0TIBRIBOSWo eHHAMIW] (623L®) 83 pﬁbliéhed under
the authority of the Governor.]

ORDINANCE NO.26 OF 2019

THE KERALA ANGANAWADI WORKERS' AND ANGANAWADI
HELPERS' WELFARE FUND (AMENDMENT) ORDINANCE, 2019

Promulgated by the Governor of Kerala in the Seventieth Year of the

Republic of India.

AN o
ORDINANCE

to amend the Kerala Anganawadi Workers' and Anganawadi Helpers' Welfare
* Fund Act, 2016.

Preamble.- WHEREAS, the Kerala Anganawadi Workers' and
Anganawadi Helpers' Welfare Fund (Amendment) Ordinance, 2019 (16,0f 2019)
was promulgated by the Governor of Kerala on the 1% day of March, 2019;

" AND WHEREAS, a Bill to replace the said Ordinance by aﬁ Act of the
State Legislature could not be introduced in, and pas‘sed by,' the Legislative
Assembly of the State of Kerala during its session which commenced on the 27"
day of May, 2019 and ended on the 4" day of July, 2019;

AND WHEREAS, under sub-clause (a) of clause (2) of Article 213 of the
Constitution of India, the Kerala A.nganawadi Workers' and Anganawadi Helpers'
Welfare Fund (Amendment) .Ordinance,' 2019 (16 of 2019) will cease to operate

“on the 8" day of July, 2019; ‘
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AND WHEREAS, difﬁculties will arise if the provisions of the said
Ordinance are not kept alive; '

AND WHEREAS, the Legislative Assembly of the State of Kerala is not
in session and the Governor of Kerala is satisfied that circumstances exist
which render it necessary for him to take immediate action; '

NOW, THEREF ORE, in exercise of the powers conferred by clause (1)
of Article 213 of the Constitution of India, the Governor of Keréla is pleased to

' pfomulgate the following Ordinance:- ‘
L. Short title and commencement.- (1) This Ordinance may be called the
Kerala Anganawadi Workers' and  Anganawadi Helpers' Welfare F und
(Amendment) Ordinance, 2019, | ' |

(2) It shall be deemed to have come into force on Ist day of March
2019.

3. Amendment of section 10.- In sub-section (3) of section 10 of the
principal Act,- ,
(1) in clause (iv), for the words “Director, Social Justice Department” the

words “Director, Women and Child Development Department”. shall be
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4. Amendment of section 12.- In sub-section (1) of section 12 of the
principal Act, for the Words “five years” the words “three years” shall be
substituted. A

5. Repeal and saving.- (1) The Kerala Anganawad1 Workers and
Anganawadi Helpers' Welfare Fund (Amendment) Ordinance, 2019 ( 16 of 2019)
is hereby repealed.

(2) Notwithstanding such repeal ahything done or deemed Ito have been done
or any action taken or deemed to have been taken under the principal Act as
amended by the said Ordmance shall be deemed to have been done or taken under

the principal Act as amended by this Ordinance.

P. SATHASIVAM,
GOVERNOR.
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